15491 Negotiable Instrument 27 SEPTEMBER 1955

I beg to move:
“That the Bill be passed”
Mr. Deputy-Speaker: The question
is:
“That the Bill be passed”.

The motion was cdopted.

NEGOTIABLE INSTRUMENT
(AMENDMENT) BILL

The Minister of Revenue and De-
fence Expenditure (Shri A. C. Guha):
I beg to move:

“That the Bill further to amend
the Negotiable Instruments Act,
1881, as passed by Rajya Sabha,
be taken into consideration.”.

Shri Kamath (Hashangabad): I
think the time allotted for this Bill
is one hour.

Mr. Deputy-Speaker: Yes. At five
o' clock, this Bill will conclude.
Thereafter, we shall have the half an
hour discussion to be raised by Shri
V. P. Nayar.

Shri Kamath: On games ana sports.

Shri A. C. Guha: This is a very
small Bill with two clauses. I think
I can claim that the Bill is also non-
controversial and very simple.

Clause 2 concerns the postal savings
banks, and provides for the introduc-
tion of the cheque system in the postal
savings banks. Clause 3 is in regard
to the declaration of some holidays. I
shall deal with this question later on.

[SERI BARMAN in the Chair.]

The origin of this Bill is from the
report of the Rural Banking Enquiry
Committee. That Committee have
stated in their rport:

“We have mentioned special
features of the post office savings
banks in chapter I, and pointed
out that they are particularly well-
suited to the collection of savings
from rural areas. We, therefore,
recommend that the number of
offices doing savings bank work
fn the rural areag should be in-
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creased, and the following steps
should be takem”

Then, they have suggested so many
steps. On this Committee’s waport
Government set up a departmenta’s
committee consisting of two officers to
enquire into the question of the imple-
mentation of the recommendations of
the Rural Banking Enquiry Com-
mittee. On that departmental Com-
mittee’s report, it has been decided to
introduce the cheque system in the
postal savings banks.

It may be of some interest to hon.
Members to know how the postal sav-
ings banks have been developing in
our country. At present, about 12,000
post offices have savings bhanks
accounts. and there are about 50 lakhs
of accounts with an aggregate deposit
of about Rs. 250 crores. And this sum
constitutes perhaps one of the biggest
items in the national savings pro-
gramme. I think the next biggest
item will be the 12 year nat.onal sav-
ing certificates with an aggregate of
Rs. 219 crores or something like that;
anyhow, that amount is much smaller
than the amount in the postal savings
banks accounts.

I do not think it would be necessary
for me to say much about the necessity
of this small savings scheme. In the
Firts Five Year Plan, we had a target
of Rs. 225 crores in this respect; and
in the Second Five Year Plan we
expect the target to be not less than
Rs. 350 crores. In fact, we are over-
reaching the target in the First Five
Year Plan and therefore, we expect
that in the Second Five Year Plan
also, we shall be overreaching the
target. So, it is very necessary to
make the postal savings scheme more
popular and also easier to operate.

With this intention, we are trying
to introduce the cheque system in the
postal savings accounts. But for the
present, it will be on an experiments’
basis, and it will be limited only teo
one city, i.e, Bombay. But I can
give this assurance to the House that
we shall see that it is extended to
other places also as soon as posgible.
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perhaps in abstt a year's time. Then
it may be 0ossible for Government to
extend th's system to other areas also,
i.e., to other cities also; and we shall
try gradually to extend it to the rural
areas as soon as possible. There are
some administrative difficulties in this
particular  respect. Perhaps, the
Members will be aware that the rural
post offices are in the charge Jf men
who are not educationally so equipped
as to be able to handle this cheque
system. So, it may require some time
before we can introduce this system
in the rural areas. But at least it can
be done in semi-urban areas as soon
as possible. We shall try to do that.

Clause 3 relates to the fixation of
holidays. Under the Act as it stands,
it has been 1laid down that Good
Friday, New Year’s day, and the
Christmas Day would be observed as
holidays definitely, but it has also been
provided that if the last two holidays
fall on a Sunday, then the next Mon-
day will be observed as a holiday.
We are now eliminating that provi-
sion. We are putting these holidays
in the same category and at the same
level with the other holidays like Di-
wali, Holi, Moharrum, Id etc.

We do not like those holidays to
be put in a special category different
from other holidays. But I should
make this thing clear, that the Gov-
ernment have not the slightest inten-
tion of abolishing these important
holidays. They will be observed as
holidays as other important holidays
are being observed. But this specia!
classification, on these being particu-
larly mentioned in the Negotiable In-
struments Act, and also that if these
two holidays—New Year's day and
Christmas day—fall on any Sunday
the next Monday also will be observ-
ed as a holiday—that obligation we
want to eliminate. Several Stale
Governments have represented to the
Government that there should not be
any obligation to take the next Mon-
day also as a holiday.
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So I hope this Bill will be passed
within the time-limit allotted. I dn
not like to take any more tlme while
moving the Bill for consideration. I
shall try to meet the points that Mem-
bers will make and if necessary I
shall give further details about the
postal savings account.

Mr. Chairman: Motion moved:

“That the Bill further to amend
the Negotiable Instruments Act,
1881, as passed by Rajya Sabha,
be taken into consideration”

Shri S. N. Das (Darbhanga Cen
tral): The present Bill, as passed by
the Rajya Sabha, is now before the
House, Long ago, the Rural Banking
Inquiry Commttee appointed by the
Government of India in 1950, recom-
mended that there should be operation
of cheques in the transactions of the
post office savings bank. But the Gov-
ernment have taken sy much time i
arrive at this decision. I think in
rural matters, all the State Govern-
ments and the Government sitting at
Delhi are not so attentive, so keen,
to give effect to such recommendations
as would go to benefit the rural
areas.

Just now—actually I did not get an
opportunity to speak—I saw that in
Chanakya Puri they are going to
spend lakhs of money to have a hotel.
In Delhi, people from other countries
1s well as peopie working here in the
Secretariat or in the Parliament and
elsewhere, are provided with every
amenity. Sitting in Delhi, we cannot
imagine the condition of the rural
people as we should. We are here
representing a very large number of
people who reside in the rural areas
in villages. But so far we have not
been able to give sufficient attention
to any aspect of their living—neither
economic, nor social nor other mat-
ters. Here, it is a matter for gratifi-
cation that the Government have been
able to spread a net work of post offi-
ces in rural areas. That is all right
and that is beneficial ‘o the rural
population . But, at the sams time, I
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would say that the services there are
aot upto the mark. All the attention
is paid to urban areas. Even in 1955
the rural population is neglected. I
am very happy that one facility that
was not there and that was necessary
is being provided now by this amend-
ing measure. As the hon. Minister
just now stated, this facility is going
to be given only in a limited number
of post offices. I do not know what
* is the area that is going to be taken.
1 would requst him to give this facili-
ty in the rural areas also in a short
1une. For the urban areas there ave
banks which provide these facilities
but in the rural areas there are post
office saving banks in- which only one
withdrawal a week is permitted. That
is very inconvenient and it is for that
reason that people do not desire to
deposit their money or savings in such
banks. Therefore, I welcome this
measure but I would request the hon.
Minister to see that these facilities
that are sought to be provided under
this amending Bill are provided, at a
very early date, in the post office sav-
ings banks in the rural areas also.

I would like to say that these words
mentioned such as, New Years day,
Christmas day, in the Negotiable
Instruments Act are reminiscent
of the days of the British regime.
There are other laws also where you
will find traces of this imperialism. I
think Government has taken much
time to see that specific mention of
these things provided in the Negoti-
able Instruments Act such as the
Christmas Day and the New  Years
Day are removed. No preference
should have been shown to these. The
then ruling power was a Christian
power and they had specially men-
tioned these things. Tkere is now no
such necessity. I think it is better
the special mention of these holidays
is removed and every holiday is dec-
lared by a publication in the official
Gazette of India.

I would say fiust ~ne thing Even
now, although many post offices have
been opened in the rual areas—I do
not know the exact number—It is

very difficult to induce the depart-
ment to transform all the branch
offices into sub offices where there
may be this facility of a savings bank
account. I would request the hon.
Minister to request the Communica-
tions Ministry to see that this facility
of post office savings banks is given
in almost all rural post offices or at
least in such of those places where
there is the necessity. At present the
policy with regard to opening of Post
Offices is this that no one should have
to go more than three miles to a post
office. -In like manner there must be
some programme to start post office
saving$ banks in rural areas also
where no one would have to travel
more than 5 miles to go to a Post
Office savings Bank. When such post
office savings banks are opened in the
rural areas, this facility of operation
of accounts by cheques will be use-
ful to the people in general.

I support the Bill and I hope that
the whole House will unhesitatingly
support it.

Shri S. L. Saksena (Gorakhpur
Distt.—North): I am glad that this
Bill is being introduced and I appre-
ciate the bold through bilated deci-
sion to make the savings banks in post
offices more useful to the public. But,
I want to draw attention to certain of
the difficulties which have been ex-
perienced in the post office saving
banks. In our State sugarcane grow-
ers had certain deductions made
from this cane price as compulsory
savings and they were deposited in
post offices. There were lakhs and
lakhs of depositors and who could
identify them, so that it was very diffi-
cult to withdraw the money- In fact,
people who had deposited the money
had to pay half the amount to persons
in the post office, which isc reputed to
be a very honest institution to get
themselves identified and it became
the centre of corruption. So, what I
want to say is this. Who will identify
these persons? It will be difficult to
get them identified. So, I would like
that some method should be devised
so that there may not be any reat
difficulty in withdrawing the money.
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Secondly, the cheques should be in
Hindi so that people may be able to
withdraw their money in the villages
where the people cannot understand
English. I suggest that you should
get the new cheques printed in the
local or regional languages and also in
dindi.

In the rural areas, the post offices
ore manned by extra-departmental
agents and these people are part-time
workers. They open the post offices
in the morning for two hours and
again in the evening for two hours.
Generaliv they are not very highly
educated. We want that these post
offices should be a real complement of
the rural credit system and so you
will have to convert many of the post
offices into sub-post offices with clerks
who are more educated and who can
deal with cheques and give the money
from the banks for these cheques.

I hope that all these things will be
taken into consideration if we want to
"make this Bill a real boon to the rural
public. If we want to make these
banks more popular, then we should
see that there will be no difficulty for
the people, who deposit their money,
to withdraw it, as for instance, when
there were deductions from the sugar-
cane prices deposited in these Banks.
With these words I support the mea-
sure.

Shri N. B. Chowdhury (Ghatal):
While welcoming this Bill, I should
like td make a few observations.

The facilities for withdrawing money
from the post office would certainly
help a great deal so far as the difficulty
of withdrawal in certain areas is con-
cerned. In small towns we have the
experience of small banks and during
the war days we have noticed a sort
of mushroom growth pf banks, parti-
cularly in small towns. Because of the
defective manner in which they func-
tioned and also because of the evil
motive of the persons who were mana-
ging those branches, we have had a
very sad experience of those banks.
People deposited their money in those
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banks and ultimately they Had to-
suffer. In Bengal it has taken place:
on a very wide scale. But this opror--
tunity of depositing money in post:
ofices and having the facilities of
using cheques will help a great deal
because people can safely deposit their:
money in post offices. That be a
secured deposit and will remove the
difficulties of people who want to
deposit money in some banks. In that
way it will help a good' deal.

As already suggested By one hon.
Member, Shri S. N. Das, these facilities-
should be extended gradually to rural
areas also. While saying this I would
also warn the Government against
haphazard action, because I have seen
that in certain village post offices
defalcations have taken place. If
they get the opportunity of transacting
money in this' manner, then there is a
greater chance of defalcation or loss:
of public money. So, while extending
thege facilities to the rural areas, care
must be taken to see that the monies
and the cheques there are in secure
hands, that they are handled properly
and that there is no anxiety because
of this easier method of transaction.
While we want to have the facilities.
of this new scheme we should see that
we do not take any haphazard actiony
in the matter.

Shri ?. B. Vittal Rao (Khammam):
I have not much to say in this Bill.
Today the work in the post office
savings banks is done by the postal
employees. The Ministry of Finance
pays to the post office at certain rate,
for the. transactions that take place.
This amount was fixed sometime in
the year 1951. Since then the cost in .
the department has gone up. So,
there is an urgent need to revise the
rate for these transactions so that it
will not work adversely against the
interests of the postal employees. Be-
cause of the loss of this income today
in the postal department, the accounts
are shown as if there is some loss
with the result that the postal em-
ployees are adversely affected and
whenever they ask for an increment
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in their salaries, they are told that
there is a loss. But the secret is this.
These transactions should be paid at
the rate at which it costs the postal
department.

Pandit D. N. Tiwary (Saran Souih)
Tose.

Mr. Chairman: I shall cal) the Miris.
ter.

Pandit D. N, Tiwary: One htour is
. given to this Bill.

Mr. Chairman: We may try to finish
the other Bill also. Certamly ! snall
allow hon. Member if he has new
points.
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pr. Suresh Chandra (Auratgabad):
I would not have liked to take the
time of the House as the hon. Minister
nas already said that this is a very
small and innocuous measure, but at
the same time, the hon. Minister, while
giving certain details about this
measure, said that the biggest item im
national savings comes through ihe
post office savings banks. While
reading the Statement of Objects and
Reasons 1 saw that the Govt. of
India had set up a Rural Bank-
ing Enquiry Committee. It was at
the instance of the Rural Banking
Enquiry Committee that a two-member

committee was appointed to make an
enquiry into the working of the post

‘office savings banks, to suggest certain:

improvements and ir. order to increase
the popularity of the post office
savings banks. Now, it is very clear
trom the Statement of Objects and
Reasons that the object of this recom-
mendation of the Rural Banking
Enquiry Committee was to extend
these post-office savings banks’ facili-
ties for the deposit and withdrawal
of money by cheque to the rural areas.
But what we find from the statemeni
of the hon, Minister made while iniro-
ducing this Bill, is that it is only the
city of Bombay which is going to bene—
fit by this measure. I really fail te
understand this. As it is very evident

. from a large number of Members of

\his. House who have expressed their
desire that priority should be giver %o
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“the rural areas and not to the urban
‘areas, rural areas must be given pre-
"__terenc_e. Those of us who come from
the rural areas and those of us who
have 0 go to rural areas find that
the ‘difficulties which the rura: folk
‘experience ' when depositing  their
'money was tremendous, Ultimately

ey fall into the trap of the money-
lenders, because they do not find any
place where they can deposit their
money and withdraw it. Therefre, ]
only want to emphasise that the object
of the recommendation of the Ryral
Banking FEnquiry Commiltee, which
wasg,appointed by the Government of
India, was to extend facilities to the
Tural areas. Therefore, priority must
‘be given to the rural areas only. But
‘here in this measure we find that it
As going to be introduced only in the
wity of Bombay. I personally feel that
it is not proper and it is net just,
Therefore, though I welcome this Bill,
as everyone in this House does, at
dhe same time I regret that it is
going to ‘be introduced only in one
«ity. I hope ‘that the hon. Minister
will change his mind and introduce
this in some of the rural areas also.
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Shri A. C. Guha: I am glad that all
the Members have welcomed this Bill.
There has not been any dissentient
voice. I have also noticed {nat practi-
cally every Member has asked for ex-
tens'on of the cheque system in rual
areas. I can confess that, personally
speaking, I share that feeling with
them. I also feel that this system
should be introduced in the rural
areas. Members may know that this
is operated by two Ministries, the
Finance Ministry and the Communica-
tions Ministry. I had a talk with
Shri Jagjivan Ram also. He also per-
sonally shares the same feeling. But
there are some administrative points
which we cannot ignore.

Pandit Thakur Das Bhargava:
Financial: not administrative.. We do
not want to spend money.

Shri A. C. Guha: Members sitting
there often twit me for certain acts
of commission or omission, committ-
ed by me while I was sitting there;
yesterday Shri Jhunjhunwala was also
speaking on some of his cut motions
of what I used to say when I was
sitting -there. The only difficulty is
that the “but” is missing from their
minds. They always say this thing
should be done. I share their feel-
ing. But, they have not the adminis-

trative difficulties in their mind. They
should realise.......

that in 12,000



15509 Negotiable Instrument 27 SEPTEMBER 1955

[Shri A. C. Guha]

post offices, savings banks are operat-
ed. In the rural areas, the post offi-
ces are managed by persons who can
hardly be called academically quite
competent to handle this com-
Plicated thing. Shri N. B. Chowdhury
rnentioned about bank failures, defalca-
tions and so many other things. I am
glad to say that there has not been
much of fraud in Post Office Savings
Banks. But, comparatively, the per-
centage of fraud is more in the rural
areas than in the cities in Postal Sav-
ings Banks. We have to guard against
such frauds. We have to train a large
number of personnel before this can
be introduced in the rural areas. For
training also, you have to pick up
competent persons whn can really be
taught in the art of operating this
cheque system. To set up a machi-
nery competent to work this*thing in
the 12,000 villages is not just an easy
thing. I cannot give any assurance
that it will be done in any particular
t'me. But, 1 can give this assurance,
not only on my behalf, but also on
-behalf of Shri Jagjivan Ram that we
are quite alive to this feeling that un-
less this system can be introduced in
the rural areas, there is hardly any
necess’ty for introducing this system
m cities like Bombay, Calcutta or
Madras or Delhi where already enough
banking facilities are available.

s

Pandit Thakur Das Bhargava: What
is the assurance? That yoy are allve
to this feeling? Give an assurance that
you will do your utmost to open as

many branches as possible in the rural
“reas.

Shri A. C. Guha: I can give him tn:s
assurance, as I have stated in the other
House, that in about a year’s time we
shall see that this system is extended to
some towns other than Bombay,
and then we shall also see that
this may be introduced in semi-
urban areas and small towns with
a population of 20,000 25,000 or
10,000 as early as posible. We
have started one training centre.
we shall see whether we can start more
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training centres. We have been taktiy
certain steps to improve the quality ot
the postmasters who can be entrustea
w_th this task.

.Pandit D. N. Tiwary: May I make a
suggestion? Instead of starting it in
other towns, why not start it in villa-
ges?

Shri A. C. Guha: I think the hon.
Member knows that the extra-depart-
mental postmasters are not properly
equipped for this.

Pandit D. N. Tiwary: Not extra-ue-
partmental postmasters, your braicn
post offices.

Shri A. C. Guba: I think Shri S. N.
Das and other Members have mention -
ed that the Rural Banking Enquiry
Committee recommended the introduc-
tion of tne cheque system, and askea
why the Government has been ignor-
ing that recommendation so long. It
is not quite correct to say that ine
Rural Banking Enquiry Committee
madae any specific recommendation for
introducing the cheque system. ‘Lney
have only emphasized the importance
of the Postal Savings Banks for rur
savings, and they recommended thar
Government should institute an en-
quiry as to how to make it more
popular and how to make the rural
people utilise this institution more
liberally, more freely. On that
recommendation wWe set up a depari-
mental enqu'ry comrunittee, and taat
committee submitted its report with
many recommendations. I think eight
recommendations have already been
accepted. One of the recommendat:oits
is that the State Guverument shoua
be asked, where necessary, to provide
teacners to work as branch posiRas-
ters. 1If we can get the teachers or
the primary schools to work ag brancn
postmasters, lhea 1 think we can start
with a personnel who will be qualified
to operate this complicated system or
cheques in postal savings. Before that,
I think it will be rather risky to intro-
duce this system or to try to introduce
this system into the rural areas.
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There are other recommendations.
1 think some Members have men-
tioned that there is only one with-
drawal in a week. We have already
been implementing on an experimen-
tal basis the recommendation re-
garding two withdrawals a week sub-
ject to a limit of Rs. 1,000.

Then, Members mentioned about the
difficulties of withdrawals. I know
there are certain difficulties, and we
have been trying to remove those di-
fliculties. One step is that Savings
Banks indentity cards should be in-
troduced in connection with the with-
drawals so that the postmasters can
easily identify the depositor even
when the signatures may not tally.

Shri S. L. Saksena: Can’t vou make
a beginning in some villages also?

Shri A. C. Guha: I am sorry I cannot
give any definite assurance. I can only
say that I also share the same feeling
that this system should be operated
and extended to rural areas, otherwise
it is no use introducing it in some
important big towns where already
enough banking facilities are available.

Shri §. L. Saksena: Make an experi-
ment and see the difficulties.

Shri A. C. Guba: Members have said
that there are difficulties in withdra-
wals and that the service in
the rural Postal Savings Barks is not
quite satisfactory, There may be some
difficulties, I-admit, but still the postal
savings banks are quite pooular in the
country, and this will be quite appa-
rent from the figures that we are
receiving every year as deposit from
the Postal Savings Banks. In 1946-47
we started with Rs. 142 crores and
today our deposit is Rs. 2F0 crores,
that is near about double. I think by
the end of this vear it will be near
about Rs. 270 crores or something like
that. So, within these seven or eight
years the deposit has doubled. That
would show that the people, in spite of
some difficulties, have found this in-
stitution quite useful and helpful for
their purpose and have been using this
institution quite liberally.
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I think no other points have been
mentioned by hon. Members. Practi-
cally, all the Members have touched
only the point namely that this system
should be extended to the rural areas.
I repzat that I share the same feeling
and I shall see that as soon as possible
this system is extended to other areas
at least to the semi-urban areas, if
not to the rural areas.

Mr. Chairman: The  question is:

“That the Bill * further to
amend the Negotiable Instru-
ments Act, 1881, as passed by
Rajya Sabha, be taken into con-
sideration.”

The motion was adopted.

Mr. Chairman: There are no amend-
ments to any of the clauses. So I
shall put all the clauses, the Enacting
Formula and the Title together to vote

The question 1s:

“That clauses 1 to 3, the Enact-
ing Formula, and the Title stand
part of the Bill”.

The motion was adopted.

Clause 1 to 3, the Enacting Formula,
and the Title were udded to the Bill.

Shri A. C. Guha: I beg to move:

“That the Bill be passed”.
Mr. Chairman: Motion moved:

“That the Bill be passed”.

Shri S. N. Das: I would like to sug-
gest one thing in this connaction. With
regard to thé opening of new Post Offi-
ces, the Department has made it a
rule’ that Post Offices are to be opened
in such a way that no person has to
travel more than three miles to %o to
a post office. Likewise, I would like
to suggest that in addition to this
measure which we are going to intro-
duce in the urban areas, it will be
better to evolve a scheme whereby no
person will be obliged to travel more
than five miles to go to a Post Office
Savings Bank for his transaction. I
think it will be better if an attempt to
made in this direction from the very
beginning. The hon, Minister has said
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that within a year, he wﬂil be able to
introduce the cheque sysiem In the
rural areas also. But I would like to
suggest that from the very beginning
fhere should be a programme frr the
opening of Post Office Savings Banks
in such a way that no person will be
obliged to travel more inac flve miles
for his transaction.

I think this scheme will be beneficial
both to the urban areas ag well as to
the rural areas. Therefore, it is very
necessary to put into effect the sug-
gestion that I have made. Otherw:se.
if the system is introduced only in
Bombay, and the hon. Minister takes
a whole year to introduce it in rural
areas, I think no purpose will be served
by it and the purpose for which this
suggestion has been made by the Rura!
Banking Enquiry Committee would mot
have been achieved.

I therefore hope that the hon. Min-
ister will take these things into con-
sideration and see that the cheque
system is introduced in the rural areas
also at a very early date.

With these words, I suopert the Bill.

Shri A. C. Guha: Shert of giving an
assurance, I can say tana: I have the
same feelings of the hon. Members in
this regard; and if they have got any
confidence in me, they can take it that
I shall try to do my best.

Pandit K. C. Sharma (Meerut
Distt.—South): You have to warm
yourself pp.

Mr. Chairman: The question is:

“That the Bfll be passed”.
The motion was adopted.

—

SPIRITUOUS PREPARATIONS (IN-
TER-STATE TRADE AND COM-
MERCE) CONTROL BILL

The Minister of Cemmerce (Shri
Karmarkar): I beg to move:

(Inter-State Trade
and Commerce) Control
Bill

15514

“That the following amendment
made by Rajya Sabha in the Bill
to make provision for the imposi-
tion in the public interest of cer-
tain restrictions on inter-State-
trade and commerce in spirituous
medicinal and other preparations
and to provide for matters’ comn-
nected therewith, be taken into
consideration:

‘New clause 12-A

That at page 5, after line 16, the
following new clause be inserted;
12-A. Power to exempt: The
Central Government may, be noti-
fication in the Official Gazette, and
subject to such conditions as it
may think fit to impose, exempt
any spirituous preparation from all
or any of the provisions of this
Act og the ground that the spiri-
tuous preparation is ordinarily
required for medicinal, scientific,
industrial or such like purposes’.”
Since the amendment is self explana-
tory, 1 would not like to make any
speech. But if any points arise in the
debate, I shall be happy to answer
them.

Mr. Chairman: Motion moved:

“That the following amendment
made by Rajya Sabha in the Bill
to make provision for the imposi-
tion in the public interest of cer-
tain restrictions on ~inter-State
trade and commerce in spirituous
medicinal and other preparations
and to provide for matters connect-
ed therewith, be taken into con-
sideration:

‘New clause 12-A

That at page 5, after Iine 16, the
follow:ng new clause be inserted:

12-A. Power to exempt: The
Central Government may, by noti-
fication in the Official Gazette, and
subject to such conditions ae it
may think fit to impose, exempt
any spirituous preparation from all
or any of the provisions of this





